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if n? other measure were adopted, would 
be h11ble to be sueu and impriaoned. It 
did not appear to him expedieut that, 
after havm~ affirmed the principle that 
the exemption giveu by Act I of 1844 
should be continued to certain members 
of the family of the late Nabob for life 
the Council should lellve them to b~ 
sued and arrE>sted between the 4th of 
July and the time when it would have 
nn opportunity of fully discussing th.., 
Bill which had just been rea.<l a second 
time. No appeal could now be brought 
under Act XVHI of 1857 against thu 
decision oft.he Supreme Court. But if 
it was right, as the Council had deter-
mined it to Le, that the family and re-
tainers of the late Nabob should have the 
privilege conferred upon them hr. Act 

report npo11 it at the next Meeting of 
the Council. 

I of 1844 continued, he thought it was 
also right that they 1hould have the 
same protection during the progress of 
the Hill introduced by the Honoralilu 
Member for Madras through its several 
stages. He, therefore, pl'Oposed to read 
for a first and second timu to-day a Bill 
to continue f9r six months the privileges 
granted by Act I of 184.J. to certain mem-
ber of the fil.mily, household, and retinue 
of his late Highness the Nabob of the 
Carna.tic. Ho had fixed six mouths, lest 
any objections might come in.from cre-
ditors of the Nabob which might delay 
the final settlement of the Bill intro-
duced by the Honorable Memlier for 
Madras; but if Honorable Members 
considered six montlos too long, he hod 
no objection to limit the operation of 
the Bill to four months. 

Agreed to. 
'I'he Council adjourned. 

&tu1·Jay, June 12, 1858. 

P1111:SEN1': 

The Hon'ble the Ohief Justice, P'"--Pr16'ddrat 
in the Chllir. ' 

Hon. H. Rickett., H.B.Hariugton,E1q. 
Hon. J. P. Grant, I E. Currie, Esq. 

Hon. B. P""oook, and 
P. W. LeGeyt, X.q. H. Forbea, E•q. 

ARMY A.ND STATE OFFENCRS: HEI· 
NOUS OFFENCES 1 MUTINY .A.ND 
DESEl\TlO.N. 

THE VICE-PRESIDENT read a 
Message informing the Legislative Coun-
cil that the Governor General had &11· 
sented to the Bill "to continue in force 
for a further period Acta XIV of 1857, 
XVI of 1857, and XVll of 1857, 1md 
tu authorize in curtain cases the trnns-
portation of olfeode1·s sentenced to im-
prisonment." 

EE!l'A.TE OF THE LATE NA.BOB OB' 
THE CARN.A.TIC. 

TnE CLERK brought to the notioe 
of tho Council a Petition pnrpor·ting to 
be "'l'he Humble Petition of His High. 
ness Azeem Jab Bnhlldoor, Nabob of 
the CRrnatie and Subahdur of Aroot," 
and 1igned "A:r.eem Jah," against tho 
Hill " to provide for the admi11ist1·ation 
of the Estate and for the payment 
of the debts of the late Nabob of tho 
Cnrnatic." 

He moved this Bill 11eccssarily with-
out any previous notice. He could not 
have given notice that ho would move 
it, because he could not be sure th11t the 
Council would adopt the priuciple of 
thtJ Bill which had uecn brought in Ly 
the Honorable Member for Madras. 

Mn. GHANT seconded the Motion, 
which was then carried. 

Mn. PEACOCK moved that the Bill 
be uow rend a fint time. 

Mu. GRANT eait!, he apprehended 
that the Council could not receive tho 
Petition. 'l'hero was no 8uch titltJ r(l· 
cognized as the Nabob of the Camatic 
and Sub11hdar of Arcot. The title h.id 
litpsed in 1855. 

'l'ho Petition WBS not receivecl. 
The liill was read a first time. 
Mn. PEACOCK moved that the Bill 

be now r·ead a second time. 
'l'he Motion was c!4rried, and the Bill 

relld a second time. 
Mn. PEA COCK then moved that the 

Bill be rtferrcd to a Sulect Committee 
consisting of Mr. HRrington, Mr. Forbes, 
and the Mover, with an instruction to 

Mn. PEACOCK anid, to give the 
Petitioner an opportunity of presenting 
hi11 Petition in a correct form, he should 
move that the Cler1' of the Council do 
inform him of the ground1 upon which 
the proacnt Petition had been rajectud. "' 

Tbo VICE-PRESIDENT 1aii.I, hu 
sl~uld take this opportunity of men· 
tiuning that hu had reason to hclil'l'll 



250 LEOISLATlrE COUl'IClL. Penal Code. 260 

that the full Petition of Prince Azeem 
Jnh was not yet before the Council. 
By the la.•t Mail, be bnd received a. let-
te1• from a person ~escribing himself 
as Secretary of the Prince, stating that 
the Prince intended to present n fuller 
Petition, a. copy of which was enclo~ed, 
hea.<led in the same way as thnt which 
the Council had just decicled to be objec-
tionable. He unclerstoocl from the <.Jlerk 
thnt the originnl of this Petition had 
not yet been 1·eceivcd. 

Mn. PEACOCK'S Motion wus then 
put and agreed to. 

SUSPENSION OF SUITS AGAINST 
THE FA.Mll,Y, &o. OF THE LATE 

NABOB O.F TUE CA.RNA.TIO. 

Mn. PEAr.OCK presented the Re-
port of the ~Meet Committee on the 
Bill " to continue for six months the 
privileges grnoted by .Act I of 1844 to 
certain memberK of the family, house-
hol<l, and retinue of his late Highness 
the N nbob ol' the Carnatic." 

STATE OFFENCES. 

l\f:a. PEACOCK moved the second 
reading of the Bill " to make ru1·ther 
provision for the tri11l and punishment 
of' offences against the State." 

The Motion was carried, and the Bill 
read a second time. 

MUNICIPAL ASSESSMENT (BOMBAY). 

~n the. Order of the Day for tl1e 
third reading of the Bill " for appoint-
ing Municipal Commiosioners and fo1· 
!aisi11g a Fund for l\1 unicipal purposes 
111 the 'fown of Bombay'~ btin" rend 
Mr. LeGfyt, who had given notice of~ 
motion to recommit thtl Hill under the 
87th 8tnn<li11g Order, moved that the 
consideration of the Bill be postponed. 

Agreed to. 

SUSPENSION OF SUITS A.GA.INST THE 
l!'AMILY &c. OF THF. LA'l'E NA.BOU 

Ol!' THE CARN.A.TIC. 

Mn. PEACOCK moved that the 
Council r~so,\ve it~el~ i11to a Committee 
on th~ ~Jill to continue for six months 
the prtv~leges granted by Act I of' 1844 
to certam members of the family house-
hold, Rnr1 retinue of his late Higliness 
the Niibob of the Carnatic." · 

Agreed to. 
The JTice-Preaident 

The Bill passed through Committee 
without amendment, and was reported0• 

Mn. PEACOCK moved that the 
Bill be now read a. third time and 
passed. 

The Motion was carried, and the Bill 
read a third time. 

Mn. PEACOCK moved that Mr. 
Ricketts be requested to take tho Bill 
to the President in Council in order 
that it might be submitted to the Go. 
vcmor Genernl for his assent. 

Agreed to. . 
"'r .... l'IIE INDIA.N PENAL CODE.' 

Mn. L11:GEYT said, he had received a 
communication from the Government of 
Bomha.y enclosiog a. copy of a corre~
pondence with Brigadier General Sir U.. 
Shakespear, Politicul CommisRioner of 
Guzera.t, with a request that he would 
lay it before the Council with a view to 
some legislation. 'l'he subject of the 
correspondence was the transmisaiou 
of twigs throughout the Province of 
Guzerat, which had been detected by 
Mr. Spiers, Acting Deputy Magi1trate 
of the Ahmedabad district, at a village 
near Cambny, and brought to the notice 
of Sir R. Shakespear, who reported it to 
the Government u a suspiciouR circum-
stance requiring qareful enquiry. Some 
enq~iry had been made by Mr. Spiers, 
but 1t did not aeem to have elicited any 
~uch information as would enable the 
Authorities to come to a definite conclu-
sion. 'l'his wa.s the second time tha.ttwigs 
h~d been lately sent through the Pro-
vince. A sketch of the route by which 
they had passed, had been forwarded with 
th., corl'esponclence. It appeared that, in 
!111swer to a.II the enquiries made re~pect-
111g them at the different villnae~ 
along this route, the one unive~nl 
a11Rwer given wa.~-" We know nothing 
of what they mean. The tracks arrived, 
and, accorJing to custom, we passed 
them on." 'l'he cuetom here referred 
to was a. very old one throughout the 
Province. When a robbery took pluce, 
the footsteps of the robber~ were search-
ed fur and measured by straws or twigs 
and then tracked from village to vil-
lage, and the village at which the 
track stopped was held responsible for 
the property robbed. In this cue there 
hn<l been an attempt to show ihat a 
1·obbery had been committed in one of 



261 Kiwnool [Jun 26, 1858.) 

tho villRges ; but it appeared that no 
information had been given to the 
Police of any such robbery until after 
the enquiry regarding the twigs had 
i>ecn instituted, and the story of its 
occul'rence seemed hardly deserving of 
credit. Under all the circumstances, 
and seeing that the system of carrying 
signs f1;om village to village afforded 
great focility for disseminating secret 
intdligence through the country, Sir R. 
Shakespear and the Government of 
Bombuy were of opinion that some 
legislation was necessary to proliibit all 
persons from taking clm·ge of signs 
without the direct orders of the Go-
vernmeut. There was no Law nt present 
under wliich the trnnemission of signs 
1Jy villagers could be treated as a penal 
offence, though the1·e was a Regul11tion 
under which village Officers in the 
service of Government, who after pro-
hibition disobeyed orders in pas~i11g on 
these signs could be dealt with. '.I.'he ob-
ject now wRS to put a stop to the ti·ana-
mission of such s1gnR entirely, whether by 
villagers or by village Officers. He had 
not thought that he would be justified iu 
preparing a speci11l Bill upon thi11 sub-
Jcct. 'l'he Government of Bombay, in 
forwarding the correspondence to 'him, 
had requested that he should" submit 
for the consideration of the Legislative 
Council of India the propriety of ren-
dering the systi>m, as applicable to In<lia 
generally, a poual offence." lt appunred 
to him that the be8t way of <lenling 
with the matter was to move, as he 
now did, that the commu11ication rccciv-
ecl by him from tlie Government ot' 
Bomliay on the subject of rendering 
the transmission of signs from villa.i;e 
to village a penal ofl'cuce, be laid 1111011 
the tnJ.le and referred to the Sc cct 
Committee on "The ludi1111 Penal Code." 

.Agreed to. 

CRIMINAL I'ROOEDURE (BENGAL). 

3"1R. CURRIE moved that a com-
munication received by him from the 
Bengal Government on the subject or 
private prosecutions in cases of furger;t 
be laid upon the table o.nd referred to 
the Select- Committee on the Bill " for 
extending thej'urisdiction or the Courta 
of Criminal udicature of the Eut 
India Company in Bengal, for simplify-
ing the Procedure thereof, and for iu-

vesting other Courts with Criminal 
jurisdiction." 

Agreed to. 

STATE OFFENCES. 

?rfo. PEACOCK moved that the 
Stancling Orders be suspended to ena-
ble him to procflOd with the Bill "to 
make further provision for the trial and 
punishment of offences against the 
State." 

Mn. HAlUNGTON seconded the 
Motion, which was then agreed to. 

Mn. PEACOCK moved that the 
above Bill be referred to a Select Oom-
mittee consisting of the Vice-President, 
Mr. Harington, and the Mover, with an 
instruction to report upon it at the nexb 
M ~etiag of the Council. 

Agreed to. 
'.l'he Uouncil adjourned. 

Saturday, Juna 19, 1858. 

:rhe Hon'ble the OhieC Juatice, 'Picd·Ptwidanl. 

Hon. D. Peaoook, 

E. Currie, E1q., 
I H.B. Ha1ington, Eaq. 

and 
H. Forbea, Eaq. 

'fhe Members assembled at the Meet-
ing did not form the quorum required 
by law for a Meeting of the Council 
for the purpose of m11king Laws. 

Bnturrlay, June 26, 18()9. 

PRESENT: 

The Houo1·a ble tl1e Cl 1ier J uetioo, .,.. ,,,..p,..,;J~u.t, 
iu the Chair. 

Hon J. P. Grant, I E. Currie, E1q., 
Hon. II. Rick.th, II. D. Harington, Eaq.1 
Hon. B. Pcacoolr, and 
1'. W. LcOeyt, Eeq., H. FOl'bea, E1q. 

XUJl.NOOL. 

THB VICE.PRESIDENT read a 
Me111l!r' iuforming the Legitlative 
Council that the Governor General had 
usentod to the Bill " for bringing th11 
Di.atrict of Kumool un1lcr the Law1 of 
the Preaidency ol Fort St. G4'0rge." 




